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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 43 of 2025

IN THE MATTER OF:
DUSHYANT ROHTA . . .APPLICANT

VERSUS

STATE OF UTTAR PRADESH & ORS.

. .... RESPONDENTS

RESPONSE ON BEHALF OF UTTAR PRADESH
POLLUTION CONTRIOL BOARD, RESPONDENT NO. 7

I, Bhuvan Prakash Yadav, aged about 46 years, S/o Shri C.L.

Yadav, presently posted as Regional Officer, Uttar Pradesh

Pollution Control Board , Meerut do hereby solemnly affirm and

state on oath as under:-

1 That I the deponent in the official capacity mentioned

above, I am acquainted with the facts and

circumstances of the case and as such I am competent

and authorized to swear this present affidavit.

2 That this Hon’ble passed an order dt.29.01.2025 in O.A.

No. 43/2025; Dushyant Rohta Vs. State of Uttar

Pradesh & Ors. The operative portion of the order is as

under:
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".....2. Plea of the applicant is that public water

drain and irrigation canal have been encroached

upon while developing the residential colony.

3. Issue notice to the respondents for filing the

response by way of affidavit within six weeks.

4. Applicant is directed to serve the respondents

and file affidavit of service at least one week

before the next date of hearing .... . "

That in compliance of the above said order, information

were sought from Irrigation Department, Municipal

Corporation, Meerut and Meerut Development Authority

(MDA), Meerut vide letter dated 01.04.2025.

That earlier a complaint letter dated 06.11.2024 of

applicant was received in the office and was instantly

communicated to Meerut Development Authority and

Irrigation Department vide office letter no. dated

08/1 1/2024 for taking necessary action.

5. That the UPPCB inspected the questioned site on dated

22.04.2025. A copy of report based on facts and

documents received during visit is annexed herewith as

Annexure R7/1

6 That the Krishna World Colony is a fully developed

colony and has been developed earlier.

57



' C + BI

7. That two colonies namely Garden City Home and Veda

City Colony are being developed as plotting projects.

These two developing plotting projects are having areas

33855.16 sq. meter and 39518 sq. meter respectively.

A NaIa namely Pathanpura NaIa is passing across

Garden City Home while a distributary namely

Chapsalawa is passing adjacent to these colonies at

one side. Development works are going on the site.

During inspection separate culverts on NaIa and

distributary were found constructed.

8 That it is pertinent to mention that this is a plotting

project and is not covered under EIA, Notification, 2006

as the area is less than 50 hectares. Also, it is not

mandatory to obtain Consent to Establish (CTE) and

Consent to Operate (CTO) under consent the

mechanism issued by CPCB elaborating categorisation

of industrial and service sectors etc. in Red, Orange,

Green, White and Blue sectors. However, Project

proponent, M/s R.S. Developers has proposed Sewage

Treatment Plant (STP) of capacity 250 KLD for the

purpose of treatment of domestic waste water

generated from the households of Veda City and

Garden City Home plotting projects at operational stage.

The project proponent has submitted online application

for obtaining Consent to Establish (CTE) for the

proposed STP and internal sewer line, which is under

consideration at UPPCB.

58



A B

The above response is being presented for kind consideration

of this Hon’ble Tribunal.

tv,b
DEPONENT

VERIFICATION:

Verified at Meerut on this the 6th day of May, 2025 that the

contents of above affidavit are true and correct to my

knowledge based on records and information received and

believed to be true, no part of it is false and nothing material

has been concealed therefrom.

W,M/
DEPONENT

EST ED

UMAR
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Annexure R7/160
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Phone:- 0121-2577676

Email id :- romeerut@uppcb.in
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